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famine Conditions in
some States ,CA)

cal decision may be taken to select
certain areas wand action may be
taken accordingly. But, the Govern-
ment have announced certain mea-
sures, one is about the supply of
subsidised seeds, pesticides and fer-
tilizers and the other is that the in-
terest liability on kharif loans in
areas where the crop loss is more
than 50 per cent would be waived.
These measures can be implemented
uniformly without political basis.
Have the Government taken any
action to see that these two measures
are fully implemented?  There
should be no political motivation in
these matters, but still that is there
io0 some  extent. Thirdly, apart
from political motivation, which other
constraintg are there which obstruct
the relief operations to reach the
affected people? And what action is
being taken to remove these obsta-
cles?

SHRI BIRENDRA SINGH RAO:
The whole idea of assistance after
the drought is 1o help the farmer
undertake operationg in the next
coming season, that is the present
Rabi season. With that view the
subsidy was to be given upto March,
1980, But if there are any areas in
Maharashtra, ag the hon. Member
said, where Rabi is not grown, and
after the drought the next crop to be
raised wouldq be kharif only mnext
year, we will certainly examine with
a view that those areas are also
helped to sow their next crop which
will be, as he says, kharif next year
and we will extend the period of
subsidy.

As regards the malpractices, which
the hon. Member mentioned, in the
distribution of seeds, fertilizers ete.
and even spraying of pesticides, we
are certainly mindful of certain
things that have been going on and
we will take care to see that all
these mamlpractices are stopped and
where we can catch the people in-
dulging in these practices, whether
under the Central Government or the
State Governments, because funds are

provided even to the Stateg fram the
Centre for these schemes; we shall
certainly take very stringent action.

.12.43 hrs.

MATTERS UNDER RULE 377

(i) Reduction in Supply of Coal
to Gujarat.
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(ii) CLOSURE oF BIRLA INDUSTRI=-
AL AND TECHNQLOGY MuseuM,
CALCUTTA,

SHRI NIREN GHOSH (Dum
Dum): Sir, under Rule 377, 1 wish
to raise the following matter:

The Birla Industrial and Techno-
logical Museum, Gurukaday Dutt
Road, Calcutta wag under CSIR under
Government of India. After 25 years
of pgloriou; existence, suddenly it
wa; transferred to the Ministry of
Education, Government of India.



